(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETT

E- EXTRAORDIN ARY)

ELHI
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OFD
{DEPARTMENT OF LAW, JU STICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.l4(8)&A-07fLJ/07/§T;’§é"

F.14(8)fLA-07/ ¢ - The following Act of the Legislative Assembly of the National Capital_Territory of Delh
received the assent of the Lt.Governor of Delhi on the 23rd March, 2007 and is hereby published for general

information:-

Dated the 024 March, 2007

NOTIFICATION

THE DELHI APPROPRIATION (VOTE ON ACCOUNT) ACT, 2007

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 21* March, 2007)

An Act to authorize payment and appropriation of certain sums from and out of the Consolidated
Fund of the National Capital Territory of Delhi for the services in respect of the months of April to June,

2007.

BE it enacted by the Legislative Assembly of the National Capital Territory of Del

(Delhi Act 5 of 2007)

[23 March, 2007

hi in the

Fifty-eighth Year of the Republic of India as follows:-

Short title. 1

Vote on Account for 2.

Rs. 4644,56,50.000!-
out of the
Consolidated Fund of
the National Capital
Territory of Delhi for
the months  of
April to June, 2007.

Appropriation . 3.

This Act may be called the Delhi Appropriation (Vote
on Account) Act, 2007.

From and out of the Consofidated Fund of the
National Capital Territory of Delhi, there may be
paid and applied sums not exceeding those
specified in  column (5) of the Schedule
amounting in- the aggregate to the sum of
rupees four thousand six hundred forty four crore
fity lakh and fifty thousand, towards

vote on account for defraying the several charges
which will come in the course of payment during
the months from April to June, 2007 in respect of
the services specified in column(2) of the Schedule.

The sums authorised to be paid and applied
from and out of the Consolidated Fund of the
National Capital Territory of Delhi by this Act, shall
be appropriated for the services and purposes
expressed in the Schedule in relationto the said
period.



THE SCHEDULE

(See Section 2 and 3)
: (Rs. in thousands)

SUMS NOT EXCEEDING

D YA NP g vt =t =

DEMAND SERVICES AND PURPOSES : Voted by the Charged on the Total
NO. Rl ) Legislative ~ Consolidated
Assembly Fund

1 2 3 4 5
1 Legislature | Reyenue 24532 1317 25849
2 General Administration Revenue 146377 6887 - 153274
3 Administration of Justice Revenue 306743 134450 441193
4  Finance o Revenue : 211075 0 211075
5 Home Revenue 344750 - 1326 346075
Capital 1250 0 1250

6 Education Revenue 4593624 2063 45895687
‘ Capital 231175 g 231175
7  Medical and Public Health Revenue 3132212 500 3132712
Capital 168750 0 158750

8  Social Welfare Revenua 874858 : o 874858
Capital 5194575 0 5194575

9. Industries Revenue 193495 50 193545
Capital 597225 0 597225

10 Development ¥ Revenue 830028 3203 833231
Capital . 398475 1250 399725

11 Urban Development and Revenue 7472993 0 7472993
Public Works Capital 11986513 0 11986513

Public Debt. Revenue 0 6671820 6671820
Capital 0 2017275 . 2917275

12 Loans to Government Servents  Capital : 6250 0 6250

36704900 . 9740150 46445050

Joint Secretary (Law, Justice and Legislative Affairs)
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